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DETAILED PUBLIC STATEMENT FOR THE ATTENTION OF EQUITY PUBLIC SHAREHOLDERS OF

RICHFIELD FINANCIAL SERVICES LIMITED

Corporate Identification Number (CIN): L65999WB1992PLC055224

Registered Office: 33, Brabourne Road, 5th Floor, Kolkata - 700001, West Bengal, India. Contact Details: 033-22425812 / 033-30230347 / 033-22426208; Website: www.rfsl.co.in; Email Address: risl.nbfc@gmail.com

OFEN OFFER FOR ACOLASITION OF UP TO 9,75,026 (NINE LAKH SEVENTY-FIVE THOUSAND AND TWENTY-SIX) FULLY
PAID-UP EQUITY SHARES OF FACE VALUE OF T10.00/- (INDIAN RUPEES TEN OMNLY) EACH ("OPEN OFFER EQUITY
SHARES') FROM ALL THE PUBLIC SHAREHOLDERS OF RICHFIELD FINANCIAL SERVICES LIMITED ('RFSL OR "TARGET
COMPANY') BY VADASSERIL CHACKD GEORGEKUTTY (ACQUIRER 1), MIDHUN ITTOOP (ACOLIRER 27), AND
VARGHESE MATHEW (ACQUIRER 3") (HEREINAFTER COLLECTIVELY REFERRED TO AS THE ‘ACUUIRERS") AT AN DFFER
PRIGE OF £23.00/- (INDIAN RUPEES TWENTY-THREE ONLY) PER EQUITY SHARE.

This Detailed Public Statement (hereinatter referred to as ‘DPS’) is being issued by CapitalSquare Advisors Privale
Limited, (hereinatter referred fo as "Manager to the Offer'), for and on behall of the Acquirers, in compliance with
Regulation 13 (4), Regulation 14 (3), and Regulation 15 (2) and such olher applicable Regulations of the SEBI (SAST)
Regulations pursuant fo the public announcement dated Wednesday, June 16, 2021 [hereinafter referred to as "Public
Announcement’) in relation to this Open Oller, which was filed with Securilies and Exchange Board of India (hereinafter
referred to as "SEBI'), BSE Limited (hereinafter referred to as 'BSE Limited'), The Calcutta Stock Exchange Limited
(hereinatter relerred 1o as “CSE Limited') (hereinafler ‘BSE Limited” and ‘CSE Limited' ks collectively relerred 1o as ‘Slock
Exchanges') and the Target Company al its registered office, in terms of Regulation 3 {1) and Regulation 4 of the SEBI
(SAST) Regulations. The Public Annpuncement was seni to SERI, the Stock Exchanges and to the Target Company on
Wednesday, June 16, 2021, in lerms of Regulation 14 (1) and Regulation 14 {2) of the SEBI [3AST) Regulations.

Forthe purposes of this Detailed Public Statemant, the following terms shall have tha meaning assignad to tham betow;

'Business Day’ means any day otherthan a Szturday, Sundzy or any day on which banks in India orthe SEBl is parmitted o be
chosed,

'Equity Shares’ means the fully paid-up equity shares of the Target Company of face value of $10.00/- (Rupees Ten only)
gach;

'Equity Public Shareholders' means all the equity shareholders of the Targed Comgany excluding () the equily shareholders
foeming a part of the promoter and pramater group of the Target Cormpany, (b parties to the Share Purchase Agreement; and
() any persons actng in concert or deamsad 10 be acting in congerlwilh the persons sed oul i (a) and (b);

‘Ideniified Date” means the date falling on the 10th (tenth) warking day priorto the commencement of the tendering period. for
the purpose of determining the Equity Pubdic Shareholdars to wharm the Lettar of DHear shall be sent;

'Open Offer” means the open affer being made by the Acguirers for acguisition of up 1o 9,753,026 (Mine Lakhs Seventy-Five
Thousand And Twenfy-Si) Equity Shares, reprasanting 26.00% of the folly pas-up Equity Share capital and valing shara
capital of the Target Company;

‘Open Diler Price” means an affer price of 723,000 (Indian Bupeas Twenty-Three only) per Equity Share;

'Open Difer Size’ means assuming full acceptance under this Open Ofer, the aggregate considerafion payable to the Equity
Public Shareholders in accordance with the SEBI (SAST) Regulations amownting fo ¥2,24.25.598.00/- {indkan Rupees Twa
Croras Twenly-Four Lakhs Twanby-Five Thousand Fve Hundred and Ninety-Eight Only};

'SEBI' maans Securities and Exchange Board of kndia;

‘Voling Share Capilal’ means the fully diluted Equity Share capital and voting share capital of the Target Company as of the
10th {ienth) working day from the clasure of the tendering perod of this Open Offer;

| DETAILS OF THE ACQUIRERS, SELLING PROMOTER SHAREHOLDERS AND TARGET COMPANY

A. INFORMATION ABOUT THE ACQUIRERS

1. VADASSERIL CHACKD GEORGEKUTTY {‘Acquirer1°)

a) Vadasserl Chacko Georpekutty, /o Vadasserd Mathai Chacko, aged 49 vears, having Permanent Account Mumbser
AHPGISP" under the Income Tax Act, 1961, rasident at Keeyall Vadasserl, Vettickal PD, Kanayanoor Village,
Mulamthuruthy, Vellickal, Ernakulam - 632314, Kerala, India. The contact detail of Acquirer 115 +91-9048505127, and
Emall Address is veoeorpekEpamail_com;

by Acquirer 1 has compated s masiers” in business administration from National Instifuta of Bank Management; and has
miore than 22 (twenty-two) vears of rich experience working with vanous Non-Banking Financial Companias in the field of
sales and marketing, regional manager, ara manager and managing branches ;o sales. marketing, operation,
administration, staffing, etc.; He is not hodding directorship in any company;

¢} The nat worth of Acquirer 1 15 470,15/~ Lakhs {Indian Rupees Four Hundred and Seventy Lakhs and Fifteen Thousand
Only) as certified vide cerfificate daled Wednesday, June 16, 2021, by CA Amith, Fartner at & John Moris & Co.,
Chartered Accountants, bearing mambership number 2443098, fem registration number S0007220, having its head office
located &t Mo.5, Lakshmipuram, 15t Sireel, Daivasigamani Road (Mear Music Academy), Rovapetiah, Chennai —&600014,
Tamil Kadu, India with contact details being 044-2811600374; and office situated at TC 7/368/2. Raj Arcade, Kinar
Junction, Cherur Post, Thrissur — GEO00E, with contact detads being +91-487-232-3611, +91-99953-13611, and
Email Address being thrissur@xajohnmoris.com;

2. MIDHUNITTOOR {Acquirar 2')

a} Midhun Ittoop, 5o toop Ouseph Konuparambu, aged 29 years, having Permanent Account Number ACGRIS5630" under
the Income Tax Act, 1961, resident at Konuparamban Housa, Hospital Road, Chalakudi H 0, Mukundapuram, Thissur —
GB0307, Kerala, India. The contact detail of Acquirer 2is +91-9746010031, and Email Address is ittoops @gmail.com;

by Acquirer 2 has completed his Masters in international Business, Masters in Commesce, and Bachealor of Technology
iMechanical) and has mare than five years rich experignce in the fiedd of business development; He is not halding
directorship inamy company;

) The net worth of Acquirer 2 is T277.11/- Lakhs (Indian Rupeas Two Hundred and Sevanty Seven Lakhs and Eleven
Thousand Only) as certified vide cerificate dated Wednasday, June 16, 2021, by CA Amith, Pariner at A. John Moris &
Co., Chartered Accourants, bearing membership number 244398, firm registration sumber S007220, having #5 head
office located at Mo.5, Lakshmipuram, 15t Strest, Defvasigamani Road (Near Music Academy), Royapetiah, Chennai -
G000 4, Tamil Mady, Indla with contact details baing 0d4-2811600374; and office situated ai TC 73682, Raj Arcade,
KinarJunclion, Chervr Post, Thrissur— 680008, with contact details being +91-487-232-3611, +91-99053-13611, and
Emall Address being thrissurd@aphnmaors.com;

3. VARGHESE MATHEW ('Acquirer 3')

a} Varghese Mathew, s/o G. V. Mathal, aged 23 years, having Permanent Account Mumber "BLEPM2204M' under the Income
Tax Act, 1961, resident al Cherakkunnathu, Howse, Mudavoor, Muvattupuzha, Velloorkunnam (Part), Emakulam,
Mudavoaor - 6B666S, Kerala, India, The contact detall of Acquirer 3 s +91-9747201333, and Email Address is
varghese.mihwliEgmail.cam,

b} Acquirer3 has complsted his master in business administration with specialization in finance. He has one year of working
gxperience as a tax analystin Deloitte, He has also mara than one of expenance in the field of Hotel Industry. He is acting in
the capacity of directorin Highlzand Star Hotels And Resorts Private Limited (Olive Downtown)

¢} The net worth of Acquirer 3 Is 7241 .55/~ Lakhz {Indian Rupees Two Hundred and Fosty-0ne Lakhs and Fifty-Five Thousand
Only) as certified vide certificate dated Wednesday, Juna 16, 2021, by CA Amith, Partner at A John Moris & Ca.,
Chartered Accountants, bearing membership nember 244298, frm registration number S007220, having its head office
Iocated at No.5, Lakshmipuram, 15t Street, Daivasigamani Road (Near Music Academy), Royapetiah, Chennai— 600014,
Tamil Kadu, India with contact details being 044-2811600374; and office sifuated at TC T/368/2, Raj Arcade, Kinar
Junction, Cherur Post, Thrissur — GED008, with contact detads being +91-487-232-3611, +91-00953-13611, and
Email Address being thrissuraxajohnmoris.com

4, ACQUIRER'S CONFIRMATION AND UNDERTAKING

a} As on date of this Detaiked Public Statement, the Acquirers do not hold any Equity Share in the Target Company. Howeves,
pussuam to the Share Purchase Aoreersent axeculied, they intend to acguira, 12,359,439 (Twelve Lakhs Thirty-Hing
Thousand Fowr Hundred and Thirty-Nine} Equity Shares representing 33.05% of the Equity Share capital and oting Share
Capital of the Targat Company; As an date of this Daetaied Public Statemant, except tha execution of the Share Purchase
Agreement, the Acquirers do not have any interast or any other refationship in the Target Company and its promoters,
directors or key amployees;

by A5 on date of this Detailed Pubiic Stalemeant. the Acquirers donot balong o any group;

£} As ondate of this Detailed Public Staiement. the Acquirers are not forming part of the present promoter and promoter
gronsn of the Target Company;

dj The Acquirers, have individuatly, confirmed and declared that, none of the Acquirers are refated fo each other in any
manner; and that there is/are no nomineg(s) of the Acquirers on the Board of Directors of the Tarpet Company;

g] The Acquirers, have individually, confiemed and declared that, thay have nod been prohibited by SEBI from dealing in
securities, in ferms of directions issued under Section 118 aof the Securities and Exchange Board of India Act, 1992
(herainatter refarrad 1o .as “SEBI Act'), orunder any ather regulation made under e SEBI Act;

fi The Acquirers, have individually, confirmed and declared that, they have not been categorized nor are app2aring in the
T Defaurer’ list issued by any bank, financial institution, or consorfium thereaf in accordance with the gudelines on
wiltlul detauiters issued by SEBL;

gy The Acquirers, have individually, further confirmed and decfared, the Acquirers are not dectared as ‘Fugitive Ecamamic
Offenders’ under Section 12 of the Fugitive Economsc Ofenders Act, 2018;

hj The Acqwirers have stated that, there are no persons acting in concert in relation to this Open Offer within the meaaning of
Regulation 2 (1) (q) (1) of the SEBI (SAST) Requlations;

iy The Acquirars, hereby individually, undertake thal, they will nof sell the Equity Shares of the Targal Gompany, held and
acquired by them, if any, during the Open Offer period in terms of Reguiation 23 {4) of the SEBI (SA5T) Regulations;

B. INFORMATION ABDUT THE SELLING PROMOTER SHAREHOLDERS
1) The details of the all the sefiing promoter shareholders, who hawve enfered into the Share Purchase Agreement with the
Acquirers and the Target Company, are as stated hereundar

{ix} |Ruby Mahar
Permanent Accouwn] Number: ANIPEI2TER Individual]  HA Yas 4900 | 0.13%
Resident a1 E C-90, Sector-1, Salt Lake, Bidhannagar,
Morth 24 Parganas, Kolkata - TO00D64, Wast Bangal, indea
TOTAL 12,39,439 | 33.05%

21 The Selling Fromoter Shareholders have proposed 1o sall 12,39,439 {Twehe Lakhs Thirty-Nine Thousand Four Hundred
and Thirty-Ming} Equity Shares to the Acquirers constituting 33.05% of the total paid-up Equity Share capital and Yoling
Share Capétal of the Target Company pursuant 1o Share Purchase Agraemant dated Friday, June 11, 2021 at a price of
T21.00/- (Indign Rupees Twenty-0ne Only) per Equity Share,

31 The Promoters, as mentioned above, have individually declared and confirmed that, they have naf been prohibiied by SEBI
fram dealing in securites, interms of directions issvad ender Section 118 of the SEBI Act, 1992, a5 amended or unider any
other regudation made under the SEBI Act. 1992,

4) Tha Selling Promoter Shareholders have individually declared and deciared that, they do not balong to any group

C. INFORMATION ABOUT THE TARGET COMPANY — RICHFIELD FINANCIAL SERVICES LIMITED
(The disclosure mentioned under this section has been sourced from information published by the Targe! Company
or provided by the Target Company or publicly available sources)

1) Richfield Financial Servicas Lemited was ariginally incorporated on April 16, 1992, as ‘Richfield Portiolio Managemen
Private Limited’ under the provisions of the Compansas Act, 1956 with the Registrar of Companies, Calcuita, Wast Bangal.
In the following calendar year of 19583, the name of the Tarpet Company was changed from ‘Bichfield Portfolio
Management Private Limitad” to "Richkfield Financial Services Private Limied', in pursuance of which a fresh certificate of
incorparation was issued by the Registrarof Companies, Caloutta, West Bengal on February 02, 1993, wharein the change
of name of the Target Company was recondad. Latar in tha next following calendar year of 1994, the Target Company was
converted from a private limited company o public Bmited company, resuiting in daletion of the word private from the
narme of the Target Company, consequentially effecting of issuanca of a frash Certificate of Incorporation dated December
16, 1994, in the name of "Richiield Financial Services Limited'. The Corporate |dentification Mumber of the Target
Company is ‘LESI99WB1902PLCOS5224°, The Targel Cormpany is having its registerad office situaled at 33, Brabourna
Road, Sth Floor, Kolkata - 700007, West Benpal, India:

&1 Tha Target Company is registared with Reserve Bank of India as a ‘Non-Depasit Taking Non-Banking Finance Comgany’
having Certificata bearing regisiration number “05.00033" dated February 13, 1908

3) As on the date of this Detailed Public Statement, the Authorzed Bquity Share capital of the Targst Company ks
£4,00,00,000.00- {Indian Rupees Four Crores Only) comprising of 40.00.000 (Forty Lakhs) Bguity Shares; and the
issued, subscribed, and pand-up Equity Share capital is ¥ 3.75.01,000.00,- {Indian Rupees Three Crores Sewenty-Five
Lakhs One Thousand Only) conpasing of 37 50,100 (Thirty-Saven Lakhs Fifty Thousand One Hundred) Equity Sharas.
Furthes, the Target Comgany does not have amy parthy paid-up Eguity Shares. There are no outstanding warrants or options
or similar instraments, camvertibe Inte Equity Shares at a later stage. Further, no Equity Shares ane subject to-any kack-in
obldipations;

41 The entire Equity Share capital and Voting Share Capital of the Target Cormpany is listed at BSE Limited and The Calcutta
Stock Exchange Limited. The Target Company has already established connectivity with Gentral Depositaries Services
(India) Limited (heresnafter referred to as "GOBL) and Mational Securities Depasitory Limited (hereinafter referred 1o as
‘NSOL); The Equity Shares of the Target Company bearing International Securities Identification Number INE201C01MH 2
are placed under Group "X beaning Scrip Code '539435" and Scrip 1D 'HFSL on the BSE. The Equity Shares bear scrip code
of ‘028162" on The Calcutta Stock Exchange Limited;

3] There has baen no tradéng in the Equity Shares of the Targat Company an The Calcwta Stock Exchange Limited and basad
on the Infermation available on the BSE Limited's website, the Equity Shares of the Target Company are not freguanthy
fraded on BSE Limited within the meaning of explaration prosided in 2 (1) {j) of the SEBI (585T) Regulations;

6 Brief audited financial information of the Target Cormpany for the enaudited financial results for the nine-months period
anding on December 31, 2020 and for the Financial Year ended March 31, 2020; March 31, 2018, and March 31, 2018 ara
as follows:

(Amount in 5}
For the nine-months For the Financial Year ending
Particul period ended March 31, March 31, March 31,
ok December 31, 2020) 2020 2019 2018
(Unaudited) @ | (Audited) @ | (Audited)@ | (Audited)#
Todal Revenus EIE-LET".EE':* 3610004 45 34 947 EE‘-.T"EI-SE_E—_
Mat Income i.e. Profit’ [Loss) After Tax 65,08,282 [28,.53,649) 19,08,050 17.89.242
EPS in 7 174 10,76} 3,15 0.48
Met warth /Shareholder's Funds 804,79 897 ?.-1_-2.51.'323 91961 476 E-.'lE.I:H.E-iEI_

(@ This imfovrnation is extracled frovir e firangial stafaments preoared i accordance wilh indian Accouniing Slandand's,
# Thiz informafion is exiracted from the financial siaterments prepared in accordance with Generally Accapted Accounfing
Priviciptes i fndsa {fadian GAAR')

* ol armuialzed

71 The present Board of Directors of the Tarnet Company ane as follows:

:l:,'l., Karmi .l,p:ulm of mmlnﬁm::lm Designation

1. | Sikhar Chand Chorzdia January 31, 2007 01453314 Independent Director and Chatrman
¢, | Rishath Kankaria Movember 26, 2018 05325575 Managing Director

3. | Rajesh Kurnar Kankaria April 16, 1992 O00aT236 Man-Exgcutive Promoter Director
4. | Rajni Kankaria Moverber 26, 20168 Q0097958 Hon-Executive Diector

5. | Subodh Kumar Agrawal August 20, 2016 00553916 Independent Directar

G, | Jai Marayan Gupla Jung 30, 1993 00570313 Mon-Execubive Promater Direclor

D. DETAILE OF THE OPEN OFFER

1) The Acguirers are making an Open Offerto acquire 9,75, 026 (Nine Lakhs Seventy-Five Thousand and Twenty-Six) Equity
Shares representing 26.00% of total Equity Share cagital and Vating Share Capétal of the Target Company, at & price of
T23.00/- (Indian Rupees Twenty-Three Dnly) per Equity Shara agaregating to a total consideration of 224,25, 596.00/-
(Indian Rupees Two Crares Twenty-Four Lakhs Twenty-Five Thausand Five Hundrad and Menety-Eight Ondy) (hereinafter
referred i a5 "Maximum Open Offer Consideration”) payable in cash, m accordance with the provisions of Regulation 3
(1) (a} of the SEBI {ZAST) Regulations, subject to the terms and conditions sat out in the Public &nnouncement, this
Detadad Public Staterment and the Letter of aflar (herainalier refarred (0 a5 "Letter of Offer’);

2) This Dpen Offar iz being mads under SEBI {SAST) Regulations, to all the Equity Public Shareholders of the Targst Compamy
as on Monday, 26 July, 2021 (hessinalter refarred 1o as “ldentilied Date’), ofther than parties o the Share Purchase
Agreement, and the Acquirers under Regulation 7 (6) of the SEBI (SAST) Ragulations;

31 The Acguirers have confiemed that, they have not acquired any Equity Shares and Voting Share Capital rights of the Target
Company during the period of 52 (Fifty-two) week™s perod prior to the date of the PubSc Announcement;

4 This Open Offer is not conditional wpon ary minimum level of acceptance interms of the Regulation 19 (1) of SEB (SAST)
Ragulations;

5) This Dpen Offeris nota competiftive bad in ferms of the Ragulation 20 of SEBI (SAST) Regulations;

61 This Open Dffer is not pursuant to any giobal acquisition resulting in an indirect acquisition of Equity Shares of the Target
Lompany;

71 The Manager to the Offier, CapitalSguare Advisors Private Limited does not hobd any Equity Zhares in the Target Company
as on the date of appointment as Managar to the Ofter. They haretyy declare and undartake that, they shall not daal in the
Equity Shares of the Target Company during the perod commencing from the date of their appointmant as Manager to the
{iffieer wtil the expiry of 15 (Fifteen) Days from the date of closura of this Open Qffer;

B) This Open Offer is subject to the recaipt of the statutory and other approvals for this Detailed Public Statemant. In tarms of
Regulation 23 {1} ia} of the SEBI [SAST) Regulztions, if the statwtary appeovals are not received. this Dpan Offer will stand
wilhdrawn,

8 Thas Defasled Public Statermentis being pubsshed in the following newspapers:

Publication Language Edition
Financial Express Englizh All Editions
Jansatia Hindi All Editions
“Arthik Lipi Bangal Kolkata Edition
Mumbai Lakshadweep Marathi Murmbai Edition

10 The Equity Shares will be acquired by the Acquirers free from all lien, charges and encumarances and together with all the
rights altached ko, incledng alltha rights (o dividend, bonus and rights olfer declarad theraaf,

11)In terms of Hegulation 25 {2) of SEBI (3AST) Regulafions, the Acquirars hersby undertake and declare that, they do ot
fawve any imtention to alienate ary material assets of the Target Company whether by way of sale, lease, encumbrance, or
otherwise for the period 2 (Twa) years from the closure of this Open Offer, except (2 in the ordirary course of busingss of
the Target Company; and () on account of regulatory approvats ar conditions ar compliance with amy kaw that is binding
on or applicabde to the Target company;

121As per Regulation 38 of Securities and Exchange Board of India (Listing Obligations and Disclosure Requirements)
Ragulations 2015, as amendad, (herainalter referred to as “SEBI (LODR) Regulations’) read with Rule 194 of the
Securities Confract (Repulalion) Rules, 1957, as amended, (herginafter referred to as "SCRR"), the Target Company is

Sr. | Particulars No. of Equity %o of Equity
No. Shares Shares/ Voling Rights
a) |Equity shareholding before Pubfic Arnouncement. i.e. Friday,
June 11, 2021 _ - il il
b] [Equity sharehoiding as ¢n the date of Pubdic Annguncemeant, agread 1o be
acquired through Share Purchase Agraemant {230 450 3d.05%

) | Equity Shares acquired betwesn the date of Public Announcament and the
date of this Detailed Public Statament il il

d) | Equity Shares 1o be acquired in this Opan Offer (assuming full acceptances)  8.76 026 2h.00%
el [Post Offer shareholding™ as on 10th (Tenth) woeking day after closing of
tendering period 22,14 465 59.05%

* zsuming all the Equity Shares which are offerad are accepted in this Open Offer,

A, Tha Eguity Shases of the Targel Companmy having Iernational Securities entification Mumber INE2DICO10 2" ane
presently listed on BSE Limited and The Calcwtta Stock Exchangs Limited. Further, the Equity Shares of the Target
Compary are placed under Group %' having a serg caode of ‘53%435° and Scrip 10 AFSL on the BSE Limited, The Equity
Shares bear scrip code of "028162° on The Caleuita Stock Exchange Limited;

B. Further, as The Calcutta Stack Exchange Limited is non-operational, hence there has been no frading in the Eguty Shares
of the Target Company on The Calcutta Stock Exchange Limited for st many vears, The total trading turnover in the Equity
Shares of the Target Company on the BSE Liméted i.e. the nation-wide trading terminal based on trading volume during the
twetve catendar months prios to the month of Public Annowncemant (June 07, 2020 00 May 31, 2021) is a5 given below:

Stock Total Mo. of Equity Shares traded during the | Tolal No. of listed equily | Total Trading Turnaver
Exchange Twelve calendar months prior to the month of ghares of the (a5 % of fotal
Public Announcement Targe! Company Equity Shares listed)
BSE Limited 43, 246 Equity Shares 37,50,100 Equity Shares 1.15%

Based on the above information availzbde on the website of BSE Limited. the Equity Shares of the Target Company are nod
frequenthy traded shares within the meaning of exptanation provided in Regulation 2 (1) (]) of the SEBI{SAST) Regulations,

C. The Dpen Offer Price has bean determined taking into account the paramaters a5 sat out ender regulation & (2) of the SEBI
(ZAST) Regulations, asunder:

St | Particulars Price

Mo. In ¥ per Equity share

1. | Megotiated Price under the Share Purchasa Agroement F21.00-

& The Volums Weighted Average Price paid or payable for acquisitions by the Scouirar Mot Applicable
during 52 (Fifty-Two) waeks immediately precading the date of Public Announcemant

3 Highest price paid or payabée for acquisitions by the Acguirar guring 26 (Twenby-Six) Mot Applicable
weeks immediately praceding the date of Public Announcament

4 The Valume Weighted Avarage Market Price of shares for a penod of sisby trading days
immediately preceding the date of the public announcement as tracded on the Stock
Exchange where the maximum volurne of trading in the shares of te Targel Company Mol Applicabie

| arerecordedduringsuchpeniod

5 Dthar Finangial Pararneters a5 at Decamibar 31, 3020:
fa) Ma per Equity share 721.98/-
b Price Exrning Capacity Value par Eguily Share Mot Applicable
fc) Market Based Value Mot Applicable

(A Bhavash Rathod. Proprietor of B1's Bhavesh Rathod & Go. Chartared Accountants, (Firm Ragisiration No 1 202046W),
having their office at 47101, Shetter CHEL, CSC Road, Dahisar (Ezst), Moembai — 400 068, Maharashira, Indiz, Tel: +91
BTE91134 30, E-mail; iMa@cabhaveshi@gmal.com vede valuation cerfificate dated Tuesday, June 16, 2027, calculatad
the fair value of the Equity Shares of Tarpet Company s 721 36/ (Indian Aupess Twenty-0ne and Ninety-Eight Paise Only)
par Eguity Shara

In vigw of the parameters considered and presantad in the table abawe, in the opénion of the Acquirers and Mangar io the
[iffesr, the Offer Price of 22,00/ {indkan Rupess Twanty-Three Only) per Equity Share being the highest of the prices
mentioned above is justified interms of Requlation & (2) of the SEBI (SAST) Ragulations;

0. As on date of this Detailed Public Statement, there is no revision in Open Offer Price or Open Difer 3ze. In case of any
revision in the Offer Price or Offer Size, the Acguirars would comply with Reguiation 18 and all other applicable provisions
of SEBI {SAST) Regulations;

E, There have been ng comarate actions by the Tasget Compamy warranting adjustment of any of the refavant price
parameters under Regulation 8 (9) of the SEBI (SAST) Regulations. Tha Ofier Price may be adpsted in the event of any
corparate actions Bke bonuws, rights ssue, stock split, consolidation, dividend, demergers, and reduction efc. where the
record date for effecting sweh corporata actions falls betwesn the date of this Detailed Public Staterment up 1o 3 (Three)
Working Days prior to the commencement of the tendesing period of the Offer, in accordance with Regulation 8 [9) of the
SEBI {SAST) Requlations

F. Inihe eventof any acquisition of Eguity Shares by the Scguirer during the Dffer period, at a price higher than the Offer Price,
then the Offer Price will be revised upwands to be equzl 1o or mare than tha hghast price paid Tor such acguEsition inlerms
of Regulation 3 {3} of the SEBI {5AS5T) Regulations. However, the Acquirer shall nof acquire amy Equity Shares after the 3rd
(Third) Working Day prior to the commencement of the tendesng pariad of this Offer and wndil the expiny of the tendering
period of this Offer,

. As on the date of this Detailed Public Statement, there is no revision in the Ofier Price or Offer Size. An upward revision 1o
the Offer Price or to the Offer Size, il any, on account of compating affers or olharwise, may also be done atany time priorio
the commencement of 1 (One] Working Day before the commancement of the Tendering Pesiod of this Open Offer in
accordance with Regulation 18 (4) of the SEBI (SAST) Requlations. Such revision would be dong in compliance with othar
formalities prescribed umder the SEBI (SAST) Repulations. In the event of such revision, the Acguirer shall; (i) make
corresponding increase 1o e escrow amount (i) make an announcement in the same newspapers in which this this
Detaibad Public Staterment has been published; and {m) simutaneously notify the Stock Exchangas, the SEBI and the Target
Company at its registered office of such revision,

H. Ifthe Acquirers acquire Equity Shares of the Target Company during the pesiod of 26 (Twanty-Six) weaks alter tha lendering
period at a price higher than the Open Offer Price, the Acguirers would pay the difference betwesn the highest acquisition
prica and the Open Offer Price, 10 all shareholders whose Equily Sharas have been acceptad in the Dpen Offer within G0
[ Sity) days from the daie of such acquisition. Howewer, no such difference shall be paid in the event that such acquisition
i5 made under another Open Ofer under SEBI (SAST) Requiations, or pursuant 1o SEBI (Dalistng of Equity Shares)
Ragulations, 2021, or open market purchases made inthe ordinary course on the stock exchanges, nof being negotiated
acquisition of shares of the Target Comgany inany form;

FINANCIAL ARRANGEMENTS

In terms of Requlation 25 {1) of the SEBI {SAST) Reguiations, the Acguirars have adequate fimancial resources and have

made firm financial arrangements for the implementation of this Open Ofter in full out of thedr own sources, and nat-worth

i5 calculated after deducting the borrowings made by the Acquirers from any bank and! or financial nstiutions as
pnvisaged. CA Amith, Partnerat A, John Moris & Ca., Charfered Accountants, beasing membership number 244398, firm
registration number 3007220, having fs head office locatad at Mo 5, Lakshrmipuram, 151 Sireef, Deivasigamani Road

(MNear Mussc Academy), Rovapettah, Chennai = 600014, Tamil Kadu, India with contact detaits being 044-2811600374;

and affice situated al TC 7/363/2, Raj Arcade, Kinar Junction, Cherur Post, Thrissur - 630008, with contact details being

+591-487-232-3611, +91-89953-13611, and Email Address being thrissur@ajohnmedis.com vide certificate dated

Wadnesday 16, 2021 stated thal sufficient resources are availabe with Acquirers Tor Tulfilling the obligations under this

Dpen Offerin full;

B. Tha maximum consideration payabie by the Acouirers to acguerg 9, 75,026 (Mine Lakhs Seventy-Five Thousand and
Twranty-Six] fully paid-up Equity Shares at the Offer Price of +23.00/- {Indian Rupess Twenty-Three Only), assuming full
accepiance of the Open Offer would be 72,24 25 588.00/- {Indian Rupees Two Crores Twenty-Four Lakhs Twenty-Five
Thousand Five Hundred and Nmety-Eight Only). In accordance with Regulation 17 of the SEBI (SAST) Regulations, the
Acquirers have opened an Escrow Sccount under the name and style of "RFSL - Open Offer Escrow Account' (hereinafter
referred 10 "Escrow Account’) with LI Bank Limited, (herginalter referrad fo "Escrow Banker' ) and have depasited
T75,00,000.00- (Rupees Seventy Five-Lakhs Only), being more than 25% of consideration payable in this Open Offer,
assurming lull accepiance,

(. The Manager o the Offer is duly authorized to operata the above meantionad Escrow Account to the exclusion of all othess
and been duly empowered to realize the value of the Escrow Account Infterms of the SERI (SAST) Regulations;

0. Basad on the aforesaid financial arrangements and on ha confirmations received from the Escrow Banker and tha
Chartered Accountant, the Manager 1o the Offer is satisfied abowt the ability of the Acquirers to fulfill its obligation in
respect of this Offer in accordance with the SEBI(SAST) Reguiations;

E. Incase of upward revision of the Dpen Offer Price and/’ or the Open Offer Size, the Acquirers would deposit additional
appropriate amountinte an Escrow Ascount to ensure compliancs with Requlaton 18 (5) of the SEBI(SAST) Regulations,
prigr ko effecting such revision;

. STATUTORY AND OTHER APPROVALS

Thés Open Offer is subjact 1o recaiving the necessany approval(s), from Reserve Bank of India, and any other approval as
required under the Foreign Exchange Management Act, 1999 and subsequeent amendmeants thereto, for acquiring Equity

> =

- =

S Name, PAN and Address ol Nature of | Changes |Part of the| Equity Shares | % ol required to maintain al least 25.00% public sharehokding, an contineous basts Tor listing, Pursisant to compiation of this Shares iendered by non-ressdent sharehoiders, if any.

No. Promoter Shareholders entity | inthe |Promoter/| held priorto | Equity Dpen Offer. assuming full acceptance, the public shareholding in the Target Company will not fall below the minimum 8. The Target Company, being a Non-Deposit taking Non-Banking Finance Company registered wilh the Reserve Bank ol
names in| Promoler | Share Purchase| Shares public shareholding requirement as per SCRA and the SEBI (LODR) Regutations; India. is mandated in an event of any acquisition or transfer of control of Non-Banking Finance Comgany, to seek and
the past | Group Agreement obtain prior annmwal_ o Resarva Bank of india in tarmns of Paragragh 61 of E_har:ﬂer =¥ ol Senquﬂ il of Mas[:_ar D!re-n:'.!uu—

_ - — ll. BACKGROUND TO THE OPEN OFFER Non-Banking Financial Company - Mon-Systemically Important Non-Deposit taking Company {Reserve Bank) Directions,

W) (SeEveetivMatiineg: A, The Acquirers intend to acquire 12,39,439 (Twelva Lakhs Thirty-Nina Thousand Four Hundred and Thirty-Nine) Equity. 2016 bearing notification number DNBELPD. 00703 10,119/2016-17 datad September 01, 2016
Permanant Account Number: AABCB1305K . Shares pursuant to Share Perchase Agreement at a price of £21.00v- (Indian Rupees Twenty-One Only) per Equity Shate . Tha Acquirers in terms of Reguiation 23 of SEBI (SAST) Regutations will have 3 right not to proceed with this Open Offer in
LOpOcak: (dentiication Nuinber: Privats 2 : aggrenating to 72,6028, 218.00/- (Indian Rupees Two Crores Shay Lakhs Twenty-Eight Thousand Two Hundred and the event the statutory approvals indicated above are refused. in the event of withdrawal, a public announcement will be
LI51_E|E+§41.". B I'§_|91ETED531EE Limited NA ves 439,400 [ 11.72% Mineteen Only) (hereinafier referred to as 'Sale Equity Shares™), subject to the terms and conditions set out in the Share made within 2 {Two) working days of such withdrawal, in the same newspapers in '.l.'hiclh this Delailed Public Staterment
Ragistered Office situated at 33, Brabourne Road, Sth Floor, | Company| Purchase Agreement, detalls of which are as follows: has appeared; '

{m) Ei::rr:;f:nm;ﬁ?::?n:iﬁ:ﬁrﬁﬂ At o Seller Promoter Shareholders Acquirers [, Incase of delay in raceip! ol any stalutory approval, SEBI miay, i satisfind that delay racesp! of the requisite Approvals was
Permianent Account Numbar AABCD0438L Private Name of the Seller Promoter No.of | % of Equity Name of the No. ol | % of Equity o due to any wilful default or negl:a:i of the Acquirers or failure of the Acquirers to diligently pursue the iE:ppIIE-ﬂtlDl‘lh:lFthE
Cormorale Identification Numbes: Lirnited A Yos ya2000 | 0.6 Shareholders Equity | Shares/ Acquirers Equity Shares/ amfn:u'.*al grant extension of time for the purpase, subject to the .!ufqulrers agresing to |:-..=|:.'_m1|3.rﬂs'r to the Equity Public
LIT49990L 19R5PTCA05615 Company Shares |Voting Rights Shares |Voling Rights Shnrehulderseas. directed by SEEBI, ln1err|j5 uj _HEgu!auaﬂ 16i11) 1:-T~.!1e SEBI I;IE-ﬁ.STJ Hegulatlun: Furtier, if delay OCCUTS
Registered Office situated at 145, Basment Old Rajinder Sl St R Gy LM R el L R L AR R ) fi Elﬁiigzgﬂﬂlmlﬁsutll E-Lﬁuﬂah? [nlfciﬁﬂsue::?ihlen .;:':i?&ﬁ"ﬂiﬁ"ﬂ?ﬁ'@ﬁﬂi”ﬂﬁaﬁﬁ;:ﬂ$L=, ﬁ&?ﬁﬁ;ﬂ r:aS-J!IST'1
Nagar New Delhi Gentral - 110060, Delhi, India Dinkar Cormmercials Private Limited | 362,900 [  9.68% | Midhun Hoop 413,147 11.02% E Er:l:E!-;pt s ekl i W qdéc:lprh{:-appru;uval s requiredfm?n any bank or financial institulions for this Offerto the st of

{W) |Ektaa Tradefin Private Limited _ ) Ektaa Tradefin Private Limited 1.10.000 { 2.93% | Varghese Mathew 413145 11.01% ' the I-l.rl-:wdel;liue o th-e-muuirers ' '

Permanent Account Number: AAACESGEIN Private Superdeal Resources Private Limited 1,713,300 3.02%

Corporate Identification Numbes: Limited | NA Yes 110.000 | 283%) e e HUF) 12900 | 0.33% VII. TENTATIVE SCHEDULE OF ACTIVITIES

UG330WB1983PTCO604d | o) Rajesh Kumar Kankaria 101845 2.7%% Tentative Schedule of Activities Date Day
ﬁ' Isélz:;] E,;:E:IEHN?:E Bﬂqggs:;garusﬁ 1a "".II-,IJE:: wdiod Hajni Kankaria 85,500 2.28% Date of the Public Announcement 16 Jung, 2021 Wednesday

7 [Superdzal Resources Privale Limited Lol L L 9294 | 0.25% Last date of publicaton of Detaled PUbSC Stalmant in newspapers 23 June, 2021 Wednesday
Parmianent Ascount Numbar: AADCS7472E Private Ruby Nahar 4,900 0.13% . Last date of filing of the Draft Letter of Offer with SEBI 30 June, 021 ‘Wednesday
Corporate Identification Number: Limitad MA Yas 113,300 | 3.02%| |Total 12,39.438) 33.06% 12,39.438] 33.05% Last date of a Competing Offer 14 July, 2021 Wadnesday
LIBSHI3WB1903PTCOBD4S7 Company Purstant 1o the execution of the Share Purchase Agreemen, this mandatory Cpen Offer is being made by the Acquirers in | Last date by which SEBI's observations will be recelved 22 July, 2021 Thursday
Reqistered Office situated at 521, Marshall House 3311 compliancs with the Regulation 3 (1) and Regulation 4 of the SEBI (SAST) Regulations; Identified Date* 26 July, 2021 Manday
N.5. Road, Kolkata, ‘West Bengal - 700001, India B. The Open Offer Price is payabla incash, in accordance with Regulation 9 (1) of SEBI (SAST) Regulations: Date by which the Lettar of Offer will be dispatched to the sharsholders 02 Awgust, 2021 Mandzy

{v) |RKKankaria (HUF) Hindu C. The prime abject of the Open Offer is 1o acquire substantial acquisiion of Equity Shares and Voting Rights Capital | Last date by which Independsnt Directors Commitiee of the Target Company
Permanent Accownd Mumber: AACHRTIE20 Undiaded]  NA o 12900 | D33 accompanied with the change in controd and management of the Target Company; | shall give its recommendation 053 August, 2021 Thursday
H.epreserrted:hruu;h its Karta: Rajesh Kumar Kankaria nFa:'Ery e ' : [, Thds Open Offer s for acquisiton of 26,00% of total Equity Share capiial and Voting Share Capital of the Target Companmy, | Last date for ravising the Open Offer Price / Open Gffer Size 0 Awgust, 2021 Friday
Office located at E C-50, Sector-1, Salt Lake, Bidhannagar, Afier the completion of this Open Dffer and pursuant to transfer of Equity Shares so acquired under the Share Purchase | Dpen DHer Opening Public Announcement 06 August, 2021 Friday
Morth 24 Parganas, Kofkata - TO0064, West Bengal, Indsa Agreement, the Acquirers will hold the majority of the Equity Shares by virtue of which they will be in 2 position to exercise | Date of commencement of tendening pesiod (Open Offer Opening Date) 09 August, 2021 Monday

{wi) g:rt;zmg:-m I;z:f::'; R - ;:::itwe maﬂaﬁﬂmem dnd E;mrul aver the Target Enmn&':m o g T | Date of closing of tendering period (Dpen Offer Closing Date) 24 August, 2021 Tuesday

i : > = : cquirers have proposed to continue existing business of the Target Company and may diversify its business activities  [Tyaes 1 : s T - =
Resident at £ C-90, Sectar.1, Salt Laks, Bidhannagar| Mavicual}  NA Yes 101,945 | 2.72% : m‘l i I;m;wal e Ehmhnmerﬂs wiglines Wmsﬂe pr m-;l-]n:-;?r B e:naﬂcl thEyGUnlllﬂﬂ'p"S bucingss | 02 I:Iu ;rt:dhlnn all requiremant inclading payrment of consideration would be | 7 Seplember, 2021 Tuasday
Morth 24 Parganas, Kokata - 700064, West Bengal, India activities in same and diversified line through exercising effective contral over the Target Company. However na firm  Loore: o 5 1

{vil) | Rajni Kankaria gacistonin this regard has baen taken or proposed so far; Noda; Schadiie of Activty may be changed on the basis on recei! of Reserva Bank of indld and SEBI's approval,

Permanent Account Number: APYPK3IG678R ndividiall  NA Yas 35500 | 2.28%| F Pursuant to this Open Offer and the transactions contemplated in the Share Purchase Agreement, the Acouirers shall  *identified Date is omly for the purpose of determining the names of the shareholders a3 on such date fo whom fhe Letfer of
Resident at E C-00, Sectar-1, Salt Lake, Bidhannaga, : become the Prometers of the Target Comgany and, the Sellers will cease fo be the promater of the Target Company In Offer wowld be sent. A owners {registerad or unregistered) of equily shares of the Targe! Company (excepi the Acquirers and
:Df::h hz: :ﬂl"slﬁl"ﬁﬁ. Kolkata - 700064, West Bangal, India accordance with the provisions of Regulation 314 (10} of the Securities and Exchange Board of India (Listing Obligations  Seiiers) are eligible to parficinate in the Offer any time before the Closure of the Offer

Vi) Rishabh Kankaria and Disclosure Requirements) Requlations, 2015,

s s TN e e | s : i Vill, PROCEDURE FOR TENDERING THE EQUITY SHARES IN CASE OF NON-RECEIPT OF LETTER OF OFFER

Resident at E C.90, Sector-1, Sait Laks, Bidhamnagat, : ; Hl. EQUITY SHAREHOLDING AND ACQUISITION DETAILS o A All owners of Equity Shares (except the parties to the Share Purchase Agresment) whether holding Equity Shares in
North 24 Parganas, Kolkata - 70D0B4, West Bengal, India 1|-|:r|T|: U'i:ﬂusrren'r and propased sharehalding of the Acquirers in the Target Company and the detalls of their acquistion are as dematerialized form, registerad or unragistered. are efigible 1o participate in the Offer any time before closure of the

tendering periad;

continue an next page
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GOGIA CAPITAL SERVICES LIMITED
CIN: LT4899DL1994PLCOS96TA
Regd. Office: 10041 Right Wing, The
Capital Court, Ground Floor, Shopping
Centre, Munirka-lll New Delhi -110067
E-mail: accounts@gogiacap.com
Website:; www.gogiacap.com

NOTICE

Mobice is hersby given that a mesting of Board
of Directars of the company is scheduled fo
be hald an Tuasday, the 29th June 2021 a
3.30pm al its registerad office to consider
and approwe the Audited Financial Resulis
of tha Company far the |ast Quarer and Year
ended an 31st March, 2021 and any othar
mattar with tha parmission of the chair.

The said nofice can ba accessed on the
website of ihe  company  at
Wi qogiacap.cam and may also ba
accassed on the stock exchange websita
at www.bse.com

For Gogia Capital Services Limited

Sdl-
Place: Delhi SATISH GOGIA
Drate: 19.06.2021 Managing Director

KOTIA ENTERPRISES LIMITED
CIN: LT4110DL1980PLCO106TS
Ragd. Odf: 205, Mew Deltd Housa, 27,
Barakhamba Road, Mew Delhi-11001
Tal:- 51-11 -40)454955
Email: compliance@iotiaenterprises.com,
Viebsita: watw Kolisanledprises com

WOTICE OF BOARD MEETING

Fursuznt to Regudaton 29(1) {a] & 471} |a) &
33 of SEBI (Listing Oaligations and Dischasura
Reguirements) Regulations, 2015, Motice is
haraby givan 1hat meeting of Bodrd of Direclors
of Mis Kotia Enterprises Limited will ba hald
on Manday, 28th June, 2021 & registered office
of the Company io consider and apprave
Audiled Financial Resulls for the quarier and
year ended 31st March, 2021
For Kotia Enterprises Limited
Sl
Ayush Jindal
Company Secratary &
Compliance Officer

Place: Mow Delhi
Diate; 18062021

ot
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ICICI Prudential Asset Management Company Limited
Corporate Identity Number: U99999DL1993PLC054135

To increase awareness about Mutual Funds, we regularly conduct
Investor Awareness sessions across the country. Schedule for
upcoming “Chat Show"” webinar is as below:

Date

Timings

For Registration

20" June, 2021 | 10:30 am onwards | https://bit.ly/NV-ICICIPru |

Mutual Fund investments are subject to market risks,
read all scheme related documents carefully.

ICICI Prudential Asset Management Company Limited
Corporate Identity Number: U893530DL1893PLC0OS4135

 MUTUAL FUND |
< TARAKKI KAREINT

Registered Office: 12" Floor, Narain Manzil, 23, Barakhamba Road, New Delhi - 110 001.
Corporate Office: One BKC, 13" Floor, Bandra Kurla Complex, Mumbai - 400 051.
Tel.: +91 22 2652 5000, Fax: +91 22 2652 8100, Website: www.iciciprumf.com,
Email id: enquiry@icicipruamc.com
Central Service Office: 2™ Floor, Block B-2, Nirlon Knowledge Park, Western Express
Highway, Goregaon (E), Mumbai - 400 063. Tel.: 022 2685 2000 Fax: 022 26868313

Motice-cum-addendum to Statement of Additional Information (SAl) of ICICI Prudential
Mutual Fund (the Fund)

Motice is hereby given that Mr. Seck Wai Kwong (bearing DIN: 02349794) has been
appointed as Director on the Board of Directors of ICICI Prudential Asset Management
Company Limited (the Company) with effect from June 15, 2021. Mr. Seck Wai Kwong
is an Associate Director.

The following details of Mr. Seck Wai Kwong shall be included in the SAl of the Fund:

Age/
Qualification

66 years/Master | Mr. Seck Wai-Kwong is Chief Executive

of Business Officer of Eastspring Investments, the USD

Administration | 248 billion Asian investment management

{Finance) and arm of Prudential ple. As CEO, he has overall

Bachelor of responsibility for growing the business,

Economics deepening the investment capabilities and
expanding Eastspring’s global and local retail
and institutional client base.

Name Brief Experience

Mr. Seck Wai
Kwang
(DIN: 02349794)

Prior to joining Eastspring in April 2019, he
was CEO Asia-Pacific for State Street Bank &

NEIL INDUSTRIES LIMITED
CIN: L51109WB1983PLC036091
R/O: 88B, (Ground Floor),

Lake View Road, Kolkata-700029
Corporate Office: 14/113, Civil Lines,
402-403, Kan Chambers, Kanpur-208001
E Mail: neilil@rediffmail.com,
neilindustrieslimited @gmail.com
Ph: Corp Office: 0512- 2303325
WEB: www.neil.co.in
NOTICE OF BOARD MEETING
NOTICE is hereby given that pursuant tg
Clause 47(1) (a) of the SEBI (Listing
Obligations and Disclosure Requirements
Regulations, 2015 as made applicableby
SEBI, a Meeting of the Board of Directors of
the Company will be held on Saturday, the
26th day of June, 2021 at 11:00 A.M.at its
Corporate Office i.e.14/113, Civil Lines,
402-403, Kan Chambers, Kanpur-208001 inter|
alia to consider and take on record the Audited
Financial Results of the Company for the
quarter/year ended March 31st, 2021 and
transact such other business as may be
required. Further information in reference to
this is available on the website of the company/
i.e.www.neil.co.in and on the website of the
BSE Ltd i.e.www.bseindia.com.

For Neil Industries Limited

Sd/-

(Amanpreet Kaur
Company secretary

Date: 18th June, 2021
Place: Kanpur

LORDS CHLORO ALKALI LIMITED

{CIN : L24117RJ1STAPLCO02094)
Reqd Office : 3P-460, Matsya Industrial Area, Alwar-301030 (Rajasthan)
Corp. Office : A-281, I” Floor, Defence Colony, New Delhi-110024
Phone: 011-402308034735/36/37/38, Fax: 011-46665930
Web: www lordschioro.com; E-mail : contactififordschiors. com
NOTICE
Pursuant to Regulation 29 read with Regulation 47 of SEBI (Listing Obligations and
Disclosure Requirements) Regulations, 2015, Notice is hersby given that the Meeting of
Board of Direclors of the Company will be held on Manday, 28" June, 2021 at 5:30 PM, at
its Corporate Office at &-281, | Floor, Defence Colony, Mew Dedhi - 110024, inter-alia, for
consideration, approval and publication of Audited Financial Results for the quarter and

Trust since 2011. He had joined State Street
from the Singapore Exchange where he was
Chief Financial Officer for eight vears. His
professional career had been focused primarily
on wealth management and investment
banking, having held senior-level positions
in the Monetary Authority of Singapore,
the Government of Singapore Investment
Corporation (GIC), Lehman Brothers and
DBS Bank.

Jullundur Motor Agency {Delhi) Limited
CIN: LIS999HR1998PLCO3 3043
Regd. Off.: 458-111&, Sohna Road, Opp.
New Court, Gurugram - 122001, H.R INDIA
Ph. Neo.: 0124-3049210, 211
Email ID; infofjmaindia.com,
Websile: www.jmaindia.com
NOTICE

NOTICE &5 hereby given that pursuant to
Regulations 29, 33, 47 and any other
Requlationis), if applicable, of the SERI
{Listing Obligations and Disclosure
Requirements) Regulations, 2015, a meeting
of the Board of Direciors of the Company s
scheduled fo be held on Friday, the 25th day
of June, 2021 at 02:30 PM [14:30 Hrs) a1 ils
Fegisierad Office susied 21458-1/16, Sohna
Foad, Opposite Mew Court, Gurugram-122001,
Haryana, inter-alia, 1o consider and approve
the Annual Financial Results! Annual
Financial Statements (Standalone &
Consolidated) for the D&th Quarter and
Financial Year ended on 31zt March, 2021 and

SMS LIFESCIENCES INDIA LIMITED|

£9

5”:'? - CIN: L74930TG2006PLC050223
Registered office : Plot.No. 19-1ll, Road No.71, Opp. Bharatiya Vidya Bhavan
Public School, Jubilee Hills, Hyderabad-500 096. Phone.No: 040-66288888
Fax: 040-23551401“website: www.smslife.in email cs@smslife.in
EXTRACT OF AUDITED CONSOLIDATED FINANCIAL RESULTS FOR THE
QUARTER AND YEAR ENDED MARCH 31, 2021
(X in Lakhs
_SI PartICUIars NA NN DIND DA N DAINDANDANDDAINDA DA NDDAND
NO I 1.V0.4UZ | v 1.V0.4ULU 0 1.V0.4UZ] vl1.Vu.aVUZ
1| Total Income from Operations | 8,251.33 4,098.5 26,559.15’! 26,078.1]
2 | NetProfit/ (Loss) (before fax, 67418 127.06 1,956.7% 1,466.8
Exceptional items)
o5 | NetProiit/ (Loss) betore tax 0/4.19 127.06 1,950.79 1,400.8(
(after Exceptional items)
4| Net Profit/ (Loss) after Tax 505.36f 157.24 1,355.66 1,018.3
(after Exceptional ltems)
5 | Total Comprehensive Tncome 51160 128.04 T1,34837 987.04
(comprising profit/Loss after tax
and other comprehensive income
6 | Equity Share Capital 302.33 302.33 302.33 302.37
(Face value: Re.10/- each)
7| Other Equity . 12,619.29 11,270.9¢
(excluding Revaluation Reserve
8 | Earnings per share (before
extraordinary items) -
(Not annualized)
a) Basic/Diluted (in Rs)" 16.72 5.2C 44.84 33.64
NOTES :
a) Standalone Results (% in Lakhs
Quarterended 7 Yearended
PARITCULARS Deuibotiviadill DU
9 1.U9.4UZ| v1.V9.4ULU 0 1.V0.4UZ
Total'tncome from Operations | 7,952.31] 4,625.28 26,025.55
Net Profit before Tax 992.37 117.09 1,935.4
Net Profit after Tax 390.37 14711 1,316.83 .
lotal Comprenhensive Income 401.10 119.99 1,506.04 881.51

b) The above Standalone and consolidated Financial Results have been reviewed
and recommended by the Audit Committee and approved by the Board o
Directors in their respective meetings held on June 18, 2021.

c) These results have been prepared in accordance with the Companies (Indian|
Accounting Standards) Rules,2015 (IndAS) prescribed Under Section 133 0
the Companies Act,2013 and other recognized accounting practices and
policies to the extent applicable.

d) The above is an extract of detailed format of Standalone and Consolidated
results for quarterly / yearly results filed with the stock exchanges unde

vear ended on 31" March, 2021,
The said Nolice may be accessed on the Company's Websile |.e, www. lordschlono. corm
and may alzo be accessed at Stock Exchange Website at waw beaindia.com.
By Order of the Board of Directors
For Lords Chloro Alkali Limited

fo recommend the declaration of inal dividend,
if any, for the Financial Year 2020-21 subject
to the approval of Sharsholders

The above details of said meeting are
available at website of the Company

Regulation 33 of the SEBI (LODR) Regulations, 2015. The full format o
quarterly / yearly financial results are available on the website of the Stoc

Exchanges of BSE (www.bseindia.com) & NSE (www.nseindia.com) and
Company' website (www.smslife.in).

Mr. Wai-Kwong is a Board Member of GIC. He is
alsothe Chairman of the Investment Committes
and a Trustee of the Singapore Police Force's
pension fund. He chairs the Future Leaders

Sdi- : ; www jmaindia.co i By order of the Board
; ' ] - ' 1 n WA nﬂll‘lila Com
Date - 17.06.2021 Company Secretary of Nanyang Technological University. He is on R TVVSN Murthy

: ez
For Jullundur Motor Agency (Delhi) l'-'"s"‘;r‘! Place : Hyderabad

S Ramkesh Pal | | Date :18-06-2021

(Company Secrefary)
M. Mo. A40120

Managing Director

the Global Advisory Board of Gordon College
DIN: 00465198

in Wenham, Massachusetts, and a member
of the Hong Kong University of Science and
Technology’s Business School Advisory
Council.

LCC INFOTECH LIMITED
CIN-L72200WB1985PLC073196
Regd Office- P-16, C.I.T.Road, Kolkata-700014
Corporate office: 2/5A Sarat Bose Road, Kolkata-20
Email: corporate@lccinfotech.co.in
Ph-033-40033636/37 « Fax- 033024852932
Website: www.lccinfotech.in

Pursuant to regulation 29 of SEBI (Listing Obligations and Disclosure
Requirement) Regulations 2015, Notice is hereby given that the
meeting of the Board of Director of the company is scheduled to be
held on Wednesday 30" June 2021 at 2.00 PM at corporate office of

Place: Gurugram
Date: 17.06.20M

KERALA STATE ROAD TRANSPORT CORPORATION
Transport Bhavan, Fort P.O , Thiruvananthapuram

Mr. Wai-Kwong earned a Master of Business
Administration with Distinction from the
Wharton School with a major in finance,
and a Bachelor of Economics with first-class

- 695023
E-TENDER NOTICE (RE-TENDER)

Lo consider and approve iter-alia the AUdited Financial Result for tne JENONTS SEOT (URTNIES. Mom) livenas Rl = S
Otr. And year ended o 31.03.2021, where he is also a Vice-Chancellor Professorial Fully Built 9 Meter Non AC-ETectric|  c \os 06.00 PM

In view of above the trading window for dealing in the securities of Fellow and serves on the Monash Philanthropy Bus with 25 Chargers. 26.06.2021

the. company was remain closed for the specified persons from .1St Council. On Singapore’s National Day in 2017, For the detailed tender document visit: sd/-

f\epsrllJllt2021 till 48 Hrs from announcement of unaudited financial the Republic awarded him the Public Service www.etenders.kerala.gov.in, | Cha!irman & Managing Director
The in.timation contained in the notice is also available on the website Medal. www.keralartc.com/tenders/purchase, e-mail : sr@kerala.gov.in 18.06.2021

of the company and also on the website of the exchange.
Date: 16.06.2021 For LCC Infotech Limited
Place: Kolkata Sidharth Lakhotia

Morn Media Limited

Regd. Office:- Jagran Buikling. 2, Sarvadaya Magar, Kanpur - 208 005
CIM:- LZZTFTUP1BE3PLE00EATT 1SIN:- INEJ43TIH016
Tel.Me:- D512-2296161, E-mail- mormmpdaimsedizholmail. com
‘Webgibe; waw, maarmmedia com
Eutract of Audited Financial Results for the Quarter and year ended on March 31, 2021

DELHI JAL BOARD
OFFICE OF THE DIRECTOR (REVENUE) @f;ii),f“:
VARUNALAYA PHASE-Il, KAROL BAGH, NEW DELHI:05
(011-23637218)

Re-invite NIT/RFP NO. 01/DJB/DOR/Rev.(HQ)/2021-22/ dated 17.06.2021

On behalf of Delhi Jal Board, Director (Revenue) re-invites online tenders for Selection of Agencies for Online spot A
reading, capturing of image of water meter, billing and distribution of Bill of Water/ Sewer Connections under the
jurisdiction of Delhi Jal Board in respect of Rohini and Janakpuri Zones as under:-

Further, Notice is hereby given that Mr. Bernard Teo (DIN: 08584418) has ceased to be
the Director of the Company with effect from June 15, 2021.

B g e g

e

Gl b I

This Notice-cum-addendum forms an integral part of the SAl of the Fund, as amended
from time to time. All the other provisions of the SAl except as specifically modified
herein above remain unchanged.

For ICICI Prudential Asset Management Company Limited

Place : Mumbai Sd/-

: 3 3 'ltem|  Name of Zone | Tender Fee | Earnest Mone Date of release of Period Last date / time of receipt of
Quarter Endes] | Year Enced | Quarter Ended . e-procurement portal e-procurement portal
[ 4
Particulars EELE:H!E'E; E:l::T::f: 3;15;'-"':;:?— No. 014/06/2021 Item Roninli Zone RsS. 1,500/ RS. 4,02,500/- 18.00.2021 02 Years 02.07.20271 upto 1.00 F.M.
[ e e : : : To know more, call 1800 222 999/1800 200 6666 or visit www.iciciprumf.com Nogj Tender ID 2021_DJB_204558._f
= : P . - - - = = == TR = e " ltem|  Janakpuri Zone Rs. 1,500/~ Rs. 4,04,500/- 18.06.2021 02 Years | 02.07.2021 upto 1.00 P.M.
ﬁ.ﬂ?ﬁﬁﬂmmi?'“ {betfre: Tax, Exceplional .58 (0.18] (3.17) As part of the Go Green Initiative, investors are encouraged to register/update their e-mail id No.2 Tender ID 2021_DJB_204558_2
Nl o Loss) for o prod beore Ta (o 066 mEE] X and mobile number to support paper-less communications. : ;rhqus-ll?gilz:/tpr%%%l:renrﬁgtnt d%?l?i gotilein) downloaded from Delhi Government e-Procurement websitg
h::'::ff'_fm]”"hr‘he e - T S To increase awareness about Mutual Funds, we regularly conduct Investor Awareness e e TOP CORONA: Wear Mask. Follow Phvslcal
ExotoBoiiel anclor EGuciiar ol ' & Programs across the country. To know more about it, please visit hitps:fwww.iciciprumf.com ISSUED BY P.R.O. (WATER) istarcine T aienat; ina;al’vd‘;-l OV;_’ene}fs'ca o Director R ﬁcg-
i ; ; j s No.JS.V. . . Director Revenue
Tl Comprfenisve come o e paro (Comprisng | 1103 087 | Z51) or visit AMFI's website hitps:{/www.amfiindia.com Advt. No. J.8.V. 122 (2021-22) 9, Y9 y (HQ)
rafit { (Loss) for the penod (after tax) and Ciher %
Eﬂ"ﬂfﬂhm;'mm (after f2x] Mutual Fund investments are subject to market risks, =
Enuity Share Capital [Face value Rs. 10 per share) 50,00 5000 50,00
ieirias (O] roxaaatth Toaned) 070 read all scheme related documents carefully. P PFAS M
Earnings Per Share (Faca value of Rs. 104- sach] (nod
annuaized) (in Rs.) MUTUAL FUND
- Basic .20 13 DE” Thaia's i_'|r||-|. ana :.gh' wrid T
- Dluted 020 013 0.5
Mates: NOTICE CUM ADDENDUM TO THE STATEMENT OF ADDITIONAL INFORMATION (SAl) OF

1. The abowa is an extract of tha dietailed fomat of quariary and yearended March 31, 2021 Firancial Results filed
with the Sinck Exchange under Requiation 33 of the SEBI |LEting Cidigations and [isclosra Requirements)
Repdations, 2015, The ful farmatod Quarterty snd yaarly Financial Resuls are svaiable on the welisilas of the
Sinch Exchange waw,msai.in and alsoavailable onthe Company'swahsite wwa mommedia com

PPFAS MUTUAL FUND ('THE FUND')
Appointment of Director on the Board of PPFAS Trustee Company Private Limited (Trustees to PPFAS

2. Thie above resudts have Dean raviewad by the Sudt Commities and approved by the Board of Disclors at thair Mutual Fund)
maating hekd an June 18, 2021 : ; e
B‘;;Tﬂmﬂmmfﬁ Investors are requested to note that the Board of Directors of PPFAS Trustee Company Private Limited
Sdi- ('PPFAS TC') have approved the appointment of Mr. Burjor Dorab Nariman as an Independent Director on

Dk Jure 18, 2021 Pramod Kumar Migam

the Board of PPFAS TC with effect from June 16, 2021. Accordingly, the section "Details of Trustee Company

G Dm-[r%:ﬁ?:; Directors” in the SAl shall be updated with the following details:
- 1 Name of Director Age and Qualification | Brief Experience
Wr. Burjor Dorab Mariman | Age: 67 Mr. Nariman held the position as a Company Secretary
L&T Mutual Fund . . . Independent Director Qualification: and Head Compliance for ACC Limited during the period
6" Floor, Brindavan, Plot No. 177 call 1800 2000 400 L&T anancl[a’ ser vices B.com, FCS starting from December 2009 to March 2017.

In ACC Limited, he was Key managenal personnel,

Prior to joining ACC Limited, he was associated with
The Bombay Dyeing & Mfg. Co. Ltd. in Mumbai from
December 2005 to December 2009. Mr. Mariman held the
position as Senior Vice President - Corporate Group in the
Corporate Advisory & Legal Services functions.

Other Directorship - Nil

All other terms and conditions of the SAl remains unchanged.

This addendum shall form an integral part of the SAl of the Fund as amended from time to time.

For PPFAS Asset Management Private Limited
{Investment Manager to PPFAS Mutual Fund)

Place : Mumbai Sd/-
Date : June 18, 2021 Director

Name of Mutual Fund: PPFAS Mutual Fund

For more information please contact:
PPFAS Asset Management Private Limited (Investment Manager to PPFAS Mutual Fund)
CIN No: - UG5100MH2011PTC220623
Registered Office: - 81/82, 8th Floor, Sakhar Bhavan, Ramnath Goenka Marg,
230 Manman Point, Mumbai - 400 021. INDIA.
Tel.: 91 22 6140 6555 Fax: 91 22 6140 6590. E-mail: mfcppfas.com. Wehbsite: www.amc.ppfas.com

MUTUAL FUND INVESTMENTS ARE SUBJECT TO MARKET RISKS,
READ ALL SCHEME RELATED DOCUMENTS CAREFULLY.

email investor.line@Intmf.co.in
www. [tfs.com

C.S.T. Road, Kalina

Santacruz (East), Mumbai 400 098 Mutual Fund

Notice-Cum-Addendum (No. 18 of Y. 2021 - 2022)

Notice-Cum-Addendum to the Statement of Additional Information (“SAI")

MNotice is hereby given that Mr. Ronak Vora, Equity Analyst of L&T Investment Management Limited (“LTIM") has
resigned from the services of LTIM and hence he ceases to be a Key Personnel of LTIM with effect from the close of
business hours on June 14, 2021,

Pursuant to the above, reference of Mr. Ronak Vora as appearing under "Information on Key Personnel” in the SAIl of
L&T Mutual Fund ("the Fund”) stands deleted.

This notice cum addendum shall form an integral part of the SAl of L&T Mutual Fund as amended from time to time.

For L&T Investment Management Limited
(Investment Manager to L&T Mutual Fund)

Sd/-
Authorised Signatory

Date
Place

:June 18, 2021
: Mumbai

Mutual Fund investments are subject to market risks, read all scheme related documents carefully.

fo be continued...

B. Persons who have acguired the Equity Shares of the Target Company but whose names do not appear in the register of
membars of the Targat Company as an the identfied Data or unregestered owners ar thosa who have acquired thi Equity
sharas of the Target Company after the Identified Date or those wiho have not recaived the Letter of Offer, may also
participata in this Open Offer;

C. This Open Offer will be implemanted by the Acquirers through Stock Exchange Mechanism as provided under the SEBI
[SAST) Regulations and the SEBI circular bearing reference numbes "CIR/CFD/POLICY, CELLA 72015 dated April 13, 2015
and SEBI circular baaring relesance number ‘CFOMCR2/CIRR 20164 3 dated Decensbear 09, 2016 issued by SEBI and
on suchterms and conditions as may be permitted by law from time to time;

0. Tha Acquirers have appointed Harjivandas Nemidas Securites Private Limited (hereinafter refermed to as 'Buying Broker’)
for this Open Offer through wham the purchazse and setlemsnt of tha Offer Equity Shares tendared in this Opean Ofer shall
be made. The contact details of the Buying Broker are as mentioned besow:

23012513/ 3261, Email Address support@puervashare.com and website www.purvashare.com. The Confact Person Ms.
Dwepali Dhur can be contacted fram 10:00 a.m. (Indian Standard Tima) 10 5:00 p.m. (Indian Standard Time) on working
days (except Safurdays, Sundays and all pulblic holidays), during the period this Open Offer is open;

. This Detaibed Public Statement will 2iso be avadlable on website of SEBI atweed sebl.govin.

E. BaE Lemited shall ba the Designatad Stock Exchange for the purpose of tendanng Otfer shares inthis Dpen Ofar

k. All Public Equity Sharehalders wha desire to tender their Eguity Shares under the Open Offer would have to infimate their
respectivia stock brokars (herematter referred 1o as “Selling Brokers™) within the normal trading hours of the secondary
market, during the tendaring period;

. The detailed process of stock exchange will be provided in the Letter of Offer which shall be sant fo the Public Equity ISSUED BY THE MANAGER TO THE OFFER ON BEEHALF OF THE ACQUIRERS
ahareholder of the Targe! Company:; L A -

IX. THE DETAILED PROCEDURE FOR TENDERING THE EQUITY SHARES IN THIS OPEN OFFER WILL BE AVAILABLEINTHE | CAPITALS[JL ARF ~ MANAGER TO THE OFFER

LETTER OF OFFER THAT WOULD BE MAILED TO THE EQUITY PUBLIC SHAREHOLDERS OF THE TARGET COMPANY AS | ranisg gitvs o v sie - CAPITALSQUARE ADVISORS PRIVATE LIMITED
L S I o i o TR 508, 2nd Fioor, AARPEE Center MIDC Road No 11, CTS 70, Andheri (East], Mumbai-400093, |

¥ OTHER INEORMATION M-EII"IEI'HSN[’E, India, Tel: +91-22-6G68 499040/ + 01 OATAZ A3532

A. The Acquirers, hareby undartake and confirm that, they accept Tull responsabdiity for the information comained in the Public Faw: +01-22-656 49093 Website: Wn'-l‘-'-r.l:ap.'rlalliﬂuare.in_ _
Announcement, and this Detailed Public Statement and also for the obligations of the Acquirers as laid down in the SEEI Email-1D: tanmoy. banerjeed@capitalsquare. in/mix@capitaksquare.in

LLELErT) s U gy

i Ha'jm"“‘.a.smmimﬁm"““ b . : (SAST) Regulations, Contact Person: Mr. Tanmoy Baneriea  SEBI Registration No: INMODO0122149
Address 31213, Hilife Mall, F 8. Road, Santacruz West, Mumbai - 400 054, Maharashirz, India s 3 3 : ; - T, ;

B. The Acguirers hawe appointed Purva Sharegistry (India) Private Limited, as the Registrar o the Offer bearing SEEI .
Conlact No. +91 98200 81141 Redl N MNROOO00T112" having off kit No. 9. & B By Shualdl [nduictra Estate. 1. B-Borlch On behalf of the Acquirers
Email id kartikiehnspl.com / Kartik. brokerd 234@gmail. com egistratien Nurmber I 1112, having office an Uit 0.9, Ground Floor, Shiv Shakt Indusirial Estate, J. R.Boricha  pace. pumbai Vadasseril Chackn Gaorgekutty
Contact Per artik Broker ' ' Marg, Lower Paref East, Mumbai— 400070 1, Maharashira, India, bearing contact details such a5 contact number 022 Date: June 16, 2021 S~

f.i-nanci“.ep..iﬂ .. . .'. . .. .




